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OHu~~ Dr .l~ GOV~H~OR 

N01' IF lCA1' ION 

N'J.LJ(",,).b,l j2/24-4 l.'1 exercise 'Jf the ,)O\.:r"r.s c::,Jnf, l'"ed t :; 

Sectbn 2d 0:: the !.. €gal tiervices i\""thorit.ie~ Jict j 1'')'.\7 00 . ]9 of 

'1087) as amended, 'the Government ":)f the St:ite of Ne)lalaY8j in 

" consultation with tbe Chief Justice of the Gaubati High Court, 

hereby makes the following r~les to amend the Me~h(;)laya State Lege 

~ervices i~utl1oI'ity Rules '1990 ) namely , 

1 . ::jhort title and commencement . .; (1) l'hese rult.:l~ maY be callec 

the Aeghalaya 3tate Legal ;:;cI'vices Authority (knendment) 

rti.ll,~s) 2004, . 

(2) Ihey Shall CClme into fClrce on the dat ~ ":)f tlleir 

noL.fi('a tbn s in t.he Official Gazet te . 

2 . Ame£:dment of rule 12. - In rulu 12 of the Pr:iJ:lc'Pal R<les, for 

the \'lords lIrupees fifteen tllousand " , the words 'twent;, five 

'thoLlsand ll Shall be s.lbstituted . 

~ .. 

( E . Wil.R.TJr ) 
Secr etary to,the Govt . of lvlegha 

Law (B) Department. 

1l1emo .lb . W (B) •8/ 98/244-J!" , Dated &hillong, the 261 b Oct0ber) 200L 

Copy to .

1 . 	 '.lh8 .Jirector of Printing & Stationery, vovt . of t' eghalaYa 
~hillong witb request to kindly ?ubliSh in the next issue 'If 
(.1ozette " f MeghalaYa and to L.c:nish witi] 100 extn copies of thE 
Snme to this Department . 

2 . .:.' Le !'",;;j,st.:rar Genel"al, Gauh;'Jti :ligb C'.,f) urt, Gauhatt . 

3 · l.'ll 8 i.egistrdr, Gauhnti High Co J rt, Shillcmg Benet, Shill"mg . 

4· . l'he .Je1)Jty Secret3ry, tl.A . L .S.A . , New Delhi. 

5. 1.he l':ember !::ierretary , ["le['h'J11:/a btate L8g"11 Sel'vj 'es AuViority 
6 . L[jw (A) De oartmen t . 
7 . lluard Fi;Le : 

By order etc . . _, 

R, -' 
Vl~ 

to the Covt. ~f. ,.MeghrllaYa,
L3.w (E) De)'1 rtrnen J . 

­

­

­
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GOVERNMENT OF MEGHALAYA 

LAW (B) DEPARTMENT 


NOTIFICATION 

Dated Shillong, the 10th December, 2007. 

No.Ii (B).8/98/262 - In exercise of the powers conferred by Section 28 of the Legal Serv ices 
Authorities Act 1987 (No.39 of 1987) as amended, the Government of the State of Meghalaya, in 
consultation with the Chief Justice of the Gauhati High Court, hereby makes the following rules 
further to amend the Meghalaya State Legal Services Authority (1\l:!1eI!<!ment) ~ules, 2004~ '(r l(~ 
namely, -	 . . ­

I. 	 Short title and commencement. - (1) These rules may be called the Meghalaya State Tegal 

Services Authority (Amendment) Rules 2006. 


(2) They shall come into force on the date of their notifications in the Offic ial 
Gazette. 

2. 	 Amendment of rule 12. - In rule 12 of the Meghalaya State Legal Services Authority 

(Amendment) Rules 2004, for the words "rupees twenty five thousand", the words "rupees 

fifty thousand" shall be substituted. 


(~, 
j 	 ( S.-;TD;k~s) 

Secretary to the Govt. of Meghalaya, 
Law (B) Department. 

Memo.No.U (B) .8/98/262-A. 	 Dated Shillong. the 1(J'h December. 2007. 
Copy to : 

1. 	 The Director of Printing & Stationeries, Govt. of Meghalaya Shillong with request to kind ly 

publish in next issue of Gazette of Meghalaya and to furnish with 100 extra copies of the 

same to this Department. 


2. 	 The Registrar General, Guwahati High Court, Gauhati. This . has reference to his letter 

No.HC.XI-03/96(Pt)/5434IRC dt. 31 st October, 2006. 


3. 	 The Registrar, Gauhati High Court, Shillong Bench, Shillong. 
4. The Deputy Secretary, National Legal Services Authority, New Delhi . 
~ember Secretary, Meghalaya State Legal Services Authority . 

6. 	 Law (A) Department. 
7. 	 Guard File. 

By order etc .... 

clb-
Joint Secretary to the ~aya, 


Law (8) Department. 


­

.. 




GOVERNMENT OF MEGHALAYA 
LAW (B) DEPARTMENT 

NOTIFICATION 

Dated Shillong, the 28th March, 2011. 

No.LJ (B).8/98/285 - In exercise of the powers conferred by Section 28 of the Legal 

Services Authorities Act, 1987 (No.39 of 1987) as amended, the Government of the 

State of Meghalaya, in consultation with the Chief Justice of the Gauhati High Court, 

hereby makes the following rules further to amend the Meghalaya State Legal Services 

Authority (Amendment) Rules, 1998, namely, 

1. Short title and commencement. - (1) These rules may be called the Meghalaya 

State Legal Services Authority (Amendment) Rules ~ 11 . 

(2) They shall come into force... on the date of their notifications in the 

Official Gazette. 

2. Amendment of rule 12. - In rule 12 of the Meghalaya State Legal Services 

Authority Rules, 1998, as amended, for the words "rupees flity thousand", the 

words "rupees One lakh" shall be substituted. 

. ~ 
( C.D. Kynjing ) 

Principal Secretary to the Govt. of Meghalaya, 
Law Department. 

Memo.No.LJ (!3).8/98/285-A, 	 Dated Shillong, the 28th March, 2011. 
Copy to: 
1. 	 The Director of Printing & Stationeries, Govt. of Meghalaya Shillong with request to 

kindly publish in next issue of Gazette of Meghalaya and to furnish with 100 extra 
copies of the same to this Department. 

2. 	 The Registrar, Gauhati High Court, Shillong Bench. This has reference to his letter 
No.HC(SB)ll/ 16/2007/4184 dt.27.10 .2010. 

3. The Member Secretary, Meghalaya State Legal Services Authority, Shillong. 
4. Law (A) Department. · 
5. 	 Guard File. 

By order etc... , 

Secretary to ~aya,
Law Department. 

***** 

­

­
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GOVERNMENT OF MEGHALAYA 
LAW (B) DEPARTMENT 

**** 
NOTIFICATION 

Dated Shillong, the 11 th April, 20] 3. 

No.LJ(B).8(98/288 - In exercise of the powers conferred by section 28 of the Legal 

Services Authorities Act, 1987 (Act No. 39 of 1987), the Governor of Meghalaya, hereby 

makes the following rules further to amend the Meghalaya State Legal Services 

Authority Rules, 1998, namely, 

1. 	 Short title and commencement. - (1) These rules may be called the Meghalaya 

State Legal Services Authority (Amendment) Rules, 2013. 

(2) 	 They shall come into force from the date of notification m the Official 

Gazette . 

2. 	 Amendment of the preamble and Rule 2. - In the Meghalaya State Legal Services 

Authority Rules, 1998­

(i) 	 in the preamble, for the words "Gauhati High Court" the words "High 
Court of Meghalaya" shall be substituted; 

(ii) 	 in rule 2, in sub-rule (1), in clause (b), for the words "Gauhati High 
Court" the words "High Court of Meghalaya" shall be substituted. 

~J1 
~ ( L.M. Sangma) 

Secretary to the Govt. of Meghalaya, 

Law Department. 


**** 


Memo.No.W(B}.8/98/288-A, 	 Dated Shillong the 11 th April, 2013. 
Copy to : -	 . 

1. 	 The Director of Printing & Stationery, Meghalaya, Shi110ng with a request to 
kindly publish in the next issue of Gazette of Meghalaya and to furnish with 
extra 100 copies of the same to this Department. 

2. 	 The Registrar, High Court of Meghalaya, Shillong. 
3. 	The Member Secretary, Meghalaya State Legal Services Authority. 
4. 	 Law (A) Department. 
5. 	 Guard File. 

By order etc... , 

4­
Secretary to the G~a1aya, 


Law Department. 

**** 


­



GOVERNMENT OF MEGHALA YA 

LAW (B) DEPARTMENT 


NO TIFICA TfON 

Dated Shillong, the 3rtl December, 2015. 

No. LJ (B) 8/98/303, - In exercise of the powers conferred by Section 28 of the Legal 

Services Authority Act, 1987 (Act No. 39 of 1987) the Governor of Meghalaya in 

consultation with the High Court of Meghalaya hereby makes the following rules 

further to amend the Meghalaya State Legal Services Authority Rules, 1998, namely , ­

1. 	 Short title and commencement. - (1) These rules may be calleel the Meghalaya 

State Legal Services Authority (Amendment) Rules, 2015. 

(2) They shall come llltO force on the date of notification tn the Official 

Gazette. 

2. Amendment of rule 3. - In rule 3 of the Meghalaya State Legal Services Authori ty 

Rules, 1998, in sub-rule (3), for the words "three other membeys from amongst 

persons, of whom at least one is a woman," appearing therein, the words "five 

other members from amongst persons. of whom at least two should be women" 

shall be inserted. 

~ 
(L.M~ 

Special Secretary to the Govt. of t-.leghalaya, 
Law Department. 

Memo. No.LJ (B) 8/98/303 -A, Dated Shillong, the 3rd December, 2015. 
Copy forwarded to : 

1. 	 The Director of Printing & Stationeries. Govt. of Meghalaya, Shillong with a 
request to kindly publish in next issue of Gazette of Meghalaya and to furnish 
with 100 extra copies of the,same to this Department. 

2. 	 The Registrar General, High Court of Meghalaya. Shillong. 
3. 	 The Member Secretary, Meghalaya State Legal Services Authorit.y, Shillong 

with reference to his letter No. MSLSNLAC/34/99/43, dated 11th ,August, 2015 
4. 	 Cabinet Affairs Department with reference to I/D:-.Jo 78/2015, dl 1b.11.2015. 
5. 	 Law (A) Department. 
6. 	 Guard File. 

By 07]J.etc,. \ 
Special Secretary ~ !\le-:;halaya. 


Law Department 


­
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